CENTRAL ADMINIS T TIVE TRIBUNAL
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Review Application No, 83 of 1093
IN

Uriginel Applicetion No, 111 of 1992

Mehd‘ Sﬁbir {.ll..ii.i.lll!ltill-!l'|0l|ll|lli ﬁppiicdnt
Versus

Union of India
& gthers '...‘..'!..l"...’.-..."’.'.l".'ﬂeSPOndents

Hon'ble Mr. Justice U,C, Srivistava, V,C.
Hm .b.lﬂ P'fir' K; Ob‘ivva. A‘Mo

( By Hon, Mr. Justice U.C, Srivastave, V.C.)

This b®lated review spplication is directed sgeinst

our juagement «nd order dated 15.10,1992. The copy of
the judgement sccordingly to the Union of India & others
was de livered on 9,1141992, The review spplicatien hes
been filed on 21,11,1993 snd according te the applicent
because of law énd prohlam arising out of Ayodhy incident
after 6th December 1992 and riots th«+t followed as &
result of which the staff could not attend the office and
the review applicetien could not be filed within times
Tne explanation being sufficient $he applicetion is
being considered on merits. The cése was disposed of 2fte:n
hearing, the counsel for the pirties . The scope of reviev
xiwm application is limited and same do@s not medn re-
consideration of arguments on the same, Our judgement
is based on Vir Psl Singh Chauhan's case anc the Obser-
vétion and the direction given by the Supreme Court.
Whether it will result in reversion of fer person or not,
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This is @ matter fOr the respondents 10 consider in

the light of our pudgement . we allowed the original. -
application since the spplicént was entitled for @

penefit on the pasis of a particuldr judgement, Our
judgement Cén not be said te be suffering from eny way
epror. We heve already mage observations in this judcement
as has already been mage in the case Of vir pal singh
Chauhan's case fOr yon 'ble Supreme Court. accordingly

this review applicatien is rejecteds
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ALk L v.C.

Allahabed.

mated:
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